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COUNCIL OF STATE.

wesday, 16th Februarg, 1937.

[RE e a2t PR T R C T : '
The Council met in the Council Chamber of the Gouncil ﬁbuse in New
.Pelhi at, Eleyen of the Clock, heing the first day of the First Session of the
Fourth Council of State, pursuant to section 3Zp 1?}2) ,of the Govérnment
.of India Act. The Honourable the President (the Homourable Sir Maneckji
Byramji Dadabhoy, K.C.8.I., K.C.1E.; Kr., Bar.-at-Ldw) was in the Chair.

NOTIEICATIQN ;OF THE APPOINTMENT OF THE HONOURABLE
TR MAN%CKJ? DADABHOY AS PR'E%IDE’NT'OF'T COUNCIL
OF STATE.

.. . Tan. Hoxourasrg, THE PRESIDENT :, Honqurable Members, in confor-
mity with the former practice, I will ask the Secretary to read the Governor
Qeneral’s Notification appointing me President of the Council of
State. ;

- T I IOy | - Gy s gh iy o Uy )
e, sSECRETARY, of, TeE, COUNCIL : Sir, the ﬁoti cation Qf the Govern-
ment of India in the Legislative Department, No. F. 103/37.C. & G., dated the
2nd February, 1937, reads as follows:— . ,

“ In exercise of the power conferred by sub-section (2) ‘of section 83A-of the Govern-
mept 6f India Act, the Governor Gemeral is pleased to appoint the Honourapje Sir Maneckji
Byramji Dadabhqy, K.C8.l, K.C,\L.E., Kt., being a Member of the Council of State,
to be President of the said Council of SbcAte."_.

The Hopourable the President then took ‘the ‘éath,);féﬁﬁ’mg, and signed
the roll. N
v I8 HowouBamix, *u§; PRESIDENT ; Hono: able Members will now

take the oath or affirmation of allegiance to the Crown.
(1) A
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The Honourable Sir Charles Gordon Arthur (Bengal Chamber of Com-
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The Honourable Sir Guthrie Russell (Chief Commissioner of Railways).

The Honourable Mr. Hugh Dow (Commerce Secretary).

The Honourable Mr. Andrew Gourlay Clow (Industries and Labour
Secretary). '

The Honourable Mr. John Carson Nixon (Finance Secretary).
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The Honourable Khan Bahadur Shams.ud-Din Haidar (Bihar: No-
minated Non-Official). }

The Honourable Khan Bahadur Shaikh Muhammad Bashir Siddiqi
(United Provinces : Nominated Official). B
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The Honourable Chaudhri Ataullah Khan Tarar (East and West Punjab :
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————

ADDRESS OF WELCOME BY THE HONOURABLE THE PRESIDENT
TO HONOURABLE MEMBERS.

Tug HoNuURABLE THE PRESIDENT : Honourable Members, I welcome
you all, both Non-officials and Officials, on your election or nomination tu
‘the fourth and probably the last Council of State under the present constita-
tion. I am gratified to see many old Members back again in this House who
have rendered in the past excellent work and served their country in a com-
mendable way. On the other hand, I see before me many veteran Members
.and old friends who in the past have rendered equally good work in other
Legislatures or outside this House in other more important walks of life. In
this supreme Council of India men from all Provinces who are in the fore-
front in politics, profossions, commerce; industry and services have collected
-together here and their presence will be a great acquisition of strength to this
Council. But Honourable Members, permit me to say that yvou have before you
an arduous -and responsible task.. You who are the leaders of thought and
intelligence in this country and who are expected to give a lead to our country-
men in other Legislatures in India have a somewhat responsible task before

ou till the Federation comes in, Your admission to, this Chamber and the

‘important position you now occupy in the Constitutional struoture opens

out to you a wide field of political activity and service and the able and ocon-

_scientions manner in which your predecessors have performed their onerous
’ a3
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 duties entitles me confidently to hope thgt you will carry on the traditions of
this Chamber and in a vigorous and efficient manner discharge those weighty
and high responsibilities of your office in the’ general interest of our éountry.
You will be the harbinger of the Federal Council which ill 'usher in before
long and your devotion to duty and interest in work and resoldtion ‘to keep
up the past dignity and traditions of this House will serve as a stimulus and
.,,an. examplo to the Federa] Legislature which will :oon follow. It is hardly
necessary to urge that the Council of State will bulk large before the public
, in, the coming years and will be in a position to make significant contributions
“‘towards shaping and moulding the destinies of Fedérated India. I have no
doubt you will help to maintain as in the ‘past’discipline, decorum and the
great and glorious traditions of this Chamber and I shall zealously endeavour
to watch and protect the rights, privileges and prerogative of this high and
exalted House. = (Applause.) As in the former years, I also hopefully depend
on your co-operation and ready and willing submission to the rulings of the
Chair and in return you may, depend upon my giving you a full measure of
support in the execution of your duties and vouch you absolute impartiality,
fairness and show you all manner of consideration in conducting the proceed-
ings in this House. May Providence make your task easy in these difficult
times and give you strength to faithfully discharge your individual duties
with credit to yourselves and advantage to our. country, so that you may
add another bright chapter as your predecessors have done to the usefulness,
importance and reputation of this premier Legislature in India. (Applause.)

B I

MOTION RE CONGRATULATIONS TO HIS MAJESTY KING
GEORGE VI UPON HIS ACCESSION.

Tae HoNouraBLE KUNxwak Sik JAGDISH PRASAD (Leader of the
House) : Sir, I have the honour to move :
* That this Council do convey to His Majesty King George VI, Emperor of India,
loyal congratulations upon his aceession and sn assurance of devotion to His Royal Person.”
-~ This is the first meeting of the newly elected Council of State and it is only
. -ajppropriate that we should send a message of loyal congratulations to His
Majesty on his accession to the Throne in cirocumstances of unprecedented
difficul8y. ~8Sir, I commend my Motion to the acceptance of the House.

The Motion was adopted.

Tee HoNouraBLk THE PRESIDENT: Honourable Members, I will
convey your message to the King Emperor.

PN "

REPLY TO THE ADDRESS OF WELCOME BY THE HONOURABLE
Cocemtee e e . THE PRESIDENT. v AT

" Ty HoNoypasrk S PHIROZE SETHNA (Bomibay : Noo-Muhaminadan):
ax?g:forew% ed to the P'e,ﬁ.is 'g&bga@}#z@&yiﬁb&m.w
ito Shank yon, and o thank yop dordialy, for the weliome you haye gxtended,
Bt ouly. iR the,gld Members who Spvs heen returned sgain, but also o those
haye new]y ioimed, the Coungil, , You have exprpased the hope thay

ifl pa-operate, with yop,  Permit us to assure you that we shall dg S to the
est measure, because from our experience in the past we know that while
you rile with tact and judgment, you will, as you have yourself stated, rule

that we
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most impartially. Members of HH™Cotih¢il*WEd have had the privilege of &
working with you in the past have always a.fpreciated your work and your
worth and it was therefore not only in this Héuse but also ‘outside this' Hotse
that a géneral wish was expressed that His:Excellency the Viteroy miglit'be
pleased to reappoint you.to the high position which you have been called
upon to fill again. (Applause.) We are very _gla,d,thgt His Excellency has
given effect to this recommendation. You may depetid upon it that we shall,
as in the past, do all we can to help you not only in muirtaining but in-éhhdnc-
ing the reputation of this, the most senior Legislative House in the country.

TEE HoNOURABLE Ral BawapurR Lara RAM SARAN DAS (Punjab's
Non-Mubammadan): 8ir, I fully associate myself with what feelings my
Honourable friend Sir Phiroze Sethna has expressed and reciprocate your kind
feelings. Sir, we voiced our feelings in the old House just before its dissolu- -
tion that we all wished that His Fxcellency the Viceroy may nominate you
again to this House de select you for the honourable position that you now
again hold. Wae feel thankful to His Excellency for the honour which he has
-done you so rightly. We feel sure, Sir, that as you have endeared yourseif ‘
to us all, you will keep up the dignity of this House, safeguard its rights and
privileges and conduct its proceedings in the impartial manner as you have
done in the past. Sir, we wish you every success.

TeeE HoNoURABLE THE PRESIDENT : Honourable Members, I thank
you all most heartily for your kind felicitations and good .wishes. .(Applause.).

QUESTIONS AND ANSWERS.

INcOME ¥ROM EXCISE ON SUGAR, ETC., DURING FINANCIAL YEAR 1935-36.

1. Tae HonoumaBLE SarpaR BUTA SINGH: Will Government
‘be pleased to state : . ‘

(a) the amount collected on account of excise on sugar durilig the last
financial year ;

(b) the income during the same period which the railway has earned on
account of freight on sugar-cane ; B}

(¢) the income during the same périod realised on account of freight on
sugar ; : . .

(d) the income from income-tax" received from the sugar factories and
-employees of sugar factories ?

Tue HoxourinLz Mz A. H. LLOYD : (a) Rs. 1,58,51,000.
(b)..The information js not available, T
(¢) The income from the. oarriage -of refined and unrefined sugar on Claas
1 Railways amounted to Rs. 1,58,30,100, o o
. (d)..The amount received from sygar factories was of the order of 30
lakhs. Information is not ava.il@b]p regatdingﬂt(hg _ipcome-tax__ 'r’ecgiivf'ed from

employees of sugar factories. .

. INOREASE IN AREA UNDER SUGAR-OANE, ETC.
2. Tee HoxouraBLE Sarpa® BUTA SINGH: Will Government be
Ppleased to give a rough estimate of the following :— , ,
(@) The increase in area under sugar-cane from 1926 to 1986,
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(6) The income from the increased area which the oultivators received,
~'(6) The total amount paid by the sugar factories to the sugar-cane growers,.
(2) The employment the sugar factories huve given to technical labour,.
(¢) The employment the sugar factories have given to untrained labour,.
(f) The employment the sugar factories have given to bullock carts ?

TrE HoNoUBABLE Kunwar SiR JAGDISH PRASAD : (a) The area
under Bugarcane in 1935.36 was roughly 1 million acres more than in 1926.27

(b) and (¢). No statistics are available,
figures is laid on the table.

(d) and (e). Separate figures for technical and untrained labour are not
available. The average daily number of workers of all classes employed in
sugar factories in British India during 1935 was 71,093. Later figures are not
available. '

(f) The conditions of sugar-cane transport vary so widely that it is not
possible to frame any reliable estimate.

A statement giving estimated'

Statement giving estimated figures required under parts (b) and (c) of Question
i N

No. 2
‘ Estimated Estimated Rough esti- Rough esti- Rough esti-
quantity of quantity of mate of price |mate of value |mate of total °
| Estimated cane crushed : | eane consumed |of cane crushed of cane consum-| amount paid
Year. | roduction by sugar by Khandsari by sugu ed by Khand- | to growers.
 of sugar-cane. factories. factories, for factories. sari factories,
A ng gur for making
i and rab and gur and rab and|
! chewing, etc. chewing, eto.
|
(Tons) (Tons) { (Tons) (Rs.) (Bs.) (Bs.)
1026-27 . 35,392,000 742,368 | 86,649,632 | (a) 6,949,000 (c; 188,248,000 100,197,000
1085-36 . : 61,102,000 i 0,801,748 | 61,800,262 | (b) 88,816,000 |(c) 266,501,000 389,816,000

m(lz)) The price paid to the cultivators has been taken at Rs. 9-8-0 per ton of sugar-canc (Rs. 0-6-6 per

-m(:l))mmpdd to the cultivators has been taken at Rs. 8-8-0 per ton of sugar.cane (Rs. 0-5-0 per
ma .

(¢) The value to the cultivators has been taken at Rs. 5 per ton of sugarcane (Bs. 0-3-0 per maund).
. ————

TELEPEONE EXCHANGES IN OKARA AND KHANEWAL IN THE PUNJAB.

3. Ter HoNOUBABLE Rai Basapur Lara RAM SARAN DAS:

Government kindly state:
(a) What number of trunk calls, both outward and inward, for each of
the past three years have been made in Okara and Khanewal in the Punjab ?
(b) Are these exchanges & paying proposition %

(c) If the answer to (b) is in the affirmative, then why has no extension
of telephone exchanges been made in the Lower Bari Doab Colony towns
of the Punjab for the past four years §

Tae HoNouranLr MR. A. G. CLOW :

will

(a) A statement of trunk calls

for Okara and Khanewal for the years 1934 to 1936 is placed on the table.

(b) There is every indication that the telephone service at these places-
has warranted its installation.

(c) An exchange has been opened at Pattoki and other schemes are under-

consideration.
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Number of Telephone Calls, outward and snward, for Okara and K| fmmuﬁl.

Okara. Khanewal,
Yw. f_.__J..._—\ '_&.__\
Outward. Inward. Outward. Inward.:
1984-35 . . . . 21,826 17,158 2,669 2,124
1985-36 . . ‘ . . 22,072 22,104 2,502 2,677
.1986-37* . . . . . 21,826 25,610 2,569 2,271
ToTAL . 65,724 64,862 7,820 6,972

* For period to end of December, 1036.
TELEPHONE IN THE SUTLEJ VALLEY CANAL AREA.

4. THE HoNOURABLE Ral BARADUR Lira RAM SARAN DAS_: (a)
Has the telephone yet been introduced in the Sutlej Valley Canal area in the
Punjab ?

(b) Did this Canal cost over 20 crores of rupees for the Punjab, Bikaner

and Bahawalpur areas, and if so has any development of telephones taken
place in this area during the leet 10 years §

Tae HoNouraBLE MRr. A. G. CLOW : (a) and (b). Yes, telephone ex-
changes have been opened at Fazilka and Muktsar. Further schemcs are
under examination and any which are likely to prove remunerative will be
sanctioned. ‘

Tae HoNOURABLE Rar Banapur Lara RAM SARAN DAS: Can I
have the list of stations for which telephone installations are being considered ¢

Tax HoNoURABLE MR, A. G. CLOW : I regret I have not got those here.

- TBE HoNoURABLE RaAl BAHADUR Lara RAM SBARAN DAS: Will you
kindly send the list on to me later ¢

Tar HonouranLE Mu. A. G. CLOW : If the Honourable Member wilt
table a question, I shall be glad to get particulars,

TELEPHONE TN THE SUREUR BARBAGE AREA.

5. Tae HoNOURABLE Rai Bamapur Lara RAM SARAN DAS: Has
the Sukkur Barrage area in Sind yet been provided with any new telephone
facilities during the last three years ?

TeE HoNOURABLE MR. A. G. CLOW : The question of extending the
telephone system in Sind has been kept prominently in view and sanction will
be accorded to any scheme which promises to be remunerative. Exchanges
at Mirpurkhas and Nawahshah are now under construction and the prospects
of other places are under consideration.

TELEPHONE IN THE RURAL MAXDIS IN THE PuNias.

6. Ten "Honotmnm'Rn Banapur Lira RAM SARAN DABS: Wil
Government please state whether they have any definite policy for telephone
development in rural Mandis in the Punjab ?
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THE HoxouraBLE Mr. A. G. CLOW : All ‘importa.nt rural Mandis are
visited by officers -of the Pasts and Telegraphs Dapdrtment aril telophorié
facilities are provided where there is a demand and a reasonable prospect of

adequate support, being obtained.
Tmﬁinp;m Ling ¥oB TRUNE CALLS TO DHARAMSALA.

7. Tag HoNounasrs Ra1 Bamspue Lara RAM SARAN DAS; Wil
Governierit kindly state Whether it'Is ihtended to construct a telephéne litle
for Trunk Calls to Dharamsala in the Punjab ?

THE HONOURABLE MR. A. G. CLOW: No. "

SuBSCRIBED AND WORKING CAPITALS on,‘ AND AVERACE RATE OF INTEREST
" REATLISED BY, THE CO-OPERATIVE SQOIETIES AND -Co.0PERATIVE BANKS
IN EACH ProvINCE. SR EEE SR S

8. THE HoNOURABLE Rar BaHADUR Lara RAM SARAN DAS: Wil
Governiment kindly' stdte what is the totsl dubscribed: Capital and the total
working Céapital hy edth ‘Provifibe in Fndia ¥f the Coroperstive Sodisties And:
Co-operative Banks, and what has beefr the dvettige raté' of intereést per iyem|
realised by such ing}ituti_ons in each prqvipce ?

TuE ONOURABLE KUNWAR Siz JAGDISH PRASAD: Information
regarding the subscribed and working capitil of Co-operative Societiés and '
Banks will be found in Table III (b) on page 5 of the Stasistical Statements
rel’a-ting‘to the co-operative movement in India during tbgmy r 1934-35, a
copy of which is available in the Library of 'the Legislattite.  Information
regarding the average rates of interest is given on pages 11, 15 and 19 of the"
same publication.

ACQUISITION 0F THE BENGAL AND NORTH WESTERN RAILWAY ON THE EXPIRY
Or THEIR LEaSE,’ g

A9. Tare HoNOURABLE Rar Bamapur Lara RAM SARAN DAS: Will
Goyernment kindly give reasons which led them not to acquire the Bengal and

North Western Railway on the expiry of their lease ¢

!

Tre HoxoyraBLE Sik GUTHBIE RUSSELL: After a fyll investiga-
tion Government were convinced that the purchase of the Bengal and North
Western i%:ailwdy ab ‘tllxg présent titne would not bbrénhderattves i <

[T T E T A 2R TP SRR IR WOl U RSO ACT,

Trr HoNouraBLE Mr. HOSSAIN IMAM : Will the Government explain

what were the reasons for this decision 1,

T tame!

L Tnn, HoxourasrLg S;k GUTHRIE RUSSEI_.L: Becanse the purchase
would not be remuneratiye, as I have said. S : -

STRIKE ON THE BENGAL NagpuR RAILWAY.

O g o e

10. Tar HoNoURABLE Rat BAHADUR Lara RAM SARAN DAS :‘ (a) Will
Government kitidly statd wHat stops they aré taking to end the Strike on the
Bongd'lﬁagp‘n'\ Ranway?x . el ! T, R PRI

AN N
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(b) Has this meiter been left to the discretion of the Agent of the
Railwdy obidoertiod + *. e : WO
(¢) If so, why ?

%

Tre HoNouraBLE MR. A. G. CLOW : (a), (b) and (c). Government are
taking no steps because the strike has come to an end. * They were in fairly
constant touch with the Agent of the Railway and the President of the Bengal
Nagpur Railway Union and considered on two occasions the possibility of
utilising the Trade Disputes Act. - But it did not appear to them that sush
action would’ bb’ calculated to secure & settlement of the dispute, which was -

actually reached finally by negotiations between the parties.

MOTION FOR ADJOURNMENT.

RESIGNATION OF S1R OS30RNE SMITH, GOVERNOR OF THE RESERVE BANK
e * -oF INDIA.

Tae HoNouraBLE THE PRESIDENT: Honourable Members, I have
just received a motion. of adjournment from the Honourable Mr. Sapru. I will
read the motion to you :- - ' -

“I sim.ll move foi tixe adjournment of the House to consider a matter of public im-

portance, namely, the resignation of Sir Osborne Smith, Governor of the Reserve Bank of
India, and the failure of the Government to discloas the reasons thereof .

It is for me to consider whether this motion is in order and falls within
the purview bf our rules. = In‘ order - that an " adjournment motion may:be-
moved in this House, it must be, first, of a very urgent nature. The word: |
‘‘ urgent ”’ is prescribed in rule 22, and it must be of public importance. The
Honourable Member in his motion of adjournment does not: himself state that
it is urgent, as you have seen from the motion that I have read to you.
Secondly, it was several weeks ago that Sir Osborne S8mith resigned, and it
was open to the Honourable Member to submit a Resolution on the matter
if he wanted any further information or discussion on the subject. I am
therefore of opinion that this adjournment motion is not in order under
Standing Order 22 and under the privilege allowed to me I disallow the
motion. ‘

N -

STATEMENTS LAID ON THE TABLE.

DraFr CONVENTIONS AND RECOMMENDATIONS ADOPTED BY ‘THE TWENTIETH
SEss10N OF THE. INTERNATIONAL LABOUR CONFEBENCE.

Tae HoNouraBLE MR. A. G. CLOW (Industries and Labour Secretary) :
I lay on thé table the Draft Conventions and Recommendations adopted at
the 20th Session of the International Labour Conference, and the statement
indicating the course of action which the Government of India propose to
follow in respect of these Draft Conventions and Recommendations. With
your permission, T would add that the report of the Government delegates to
:thines (ggnferenoe has already been circulated by the Secretary to Honourable

mbers.
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DRAFT CONVENTIONS AND RECOMMENDATIONS ADOPTED BY THE
%N% SESSION OF THE INTERNATIONAL LABOUR CONFERENCE

1, D_raft Oonvention concerning the regulation of certasn apecial systemas of recruiting workers.
i“armal preamble has been omitted.

Article 1.

Each Member of the International Labour Organisation which ratifies this Convention
undertakes to regulate in acocordance with the following provisions the recruiting of”
indigenous workers in each of its territories in which such recruiting exists or may hereafter

Article 2.
For the purposes of this Convention—

(@) the term *‘ recruiting *’ includes all operations undertaken with the object of
obtaining or supplying the labour of persons who do not spontaneously
offer their services at the place of employment or at a public emigration or
employment office or at an office conducted by an employers’ organisation
and supervised by the competent authority ;

(b) the term ‘ indigenous workers ” includes workers belonging to or assimilated
to the indigenous populations of the dependent territories of Members of"
the Organisation and workers belonging to or assimilated to the dependent
indigenous populations of the home territories of Members of the Organisa-
tion. )

Artiole 3.

Where the circumstances make the adoption of such a policy desirable, the following
classes of recruiting operations may, except when undertaken by persons or associations
engaged in professional recruiting, be exempted from the application of the Convention
by the competent authority—

(a) operations undertaken by or on behalf of employers who do not employ more
than a prescribed limited number of workers ;

(b) operations undertaken within a prescribed limited radius from the place of
employment ; and

(c) operations for the engagement of personal and domestic servants and of non-
manual workers. ‘

Article 4.

Before approving for any area any scheme of economic development which is likely-
to involve the recruiting of labour, the competent authority shall take such measures as
may be practicable and nec: y—

(a) to avoid the risk of pressure being brought to bear on the populations concerned
by or on behalf of the employers in order to obtain the labour required ;

(b) to ensure that, as far as possible, the political and social organisation of the
populations concerned and their powers of adjustment to the changed
economic conditions will not be endangered by the demand for labour;
and

(ci to deal with any other gosaible untoward effects of such development on the-
populations concerned. )

Artiole 5.

. 1. Before granting permission to recruit labour in any ares, the ocompetent authority
shall take intdg:omilggmtion the possible effects of the withdrawal of adult males on the
social life of the population concerned, and in particular shall consider— g

‘() the density of the population, its tendency to increase or decrease, and the-
probable effect upon the birthrate of the withdrawal of adult males ;
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(b) the possible effects of the withdrawal of adult males on the health, welfare and
velopment of the population concerned,. particularly in connection with
the food supply ;
(c) the dangers to the family and morality arising from the withdrawal of adult
males ; and .
(d) the possible effects of the withdrawal of adult males on thesocial organisation
! of the population concerned.

2. Where the circumstances make the adoption of such a policy practicable and
necessary, the competent authority shall, in order to safeguard the populations concerned’
against any untoward consequences of the withdrawal of adult males, fix the maximum
number of adult males who may be recruited in any given social unit in such manner
that the number of adult males remaining in the said unit does not fall below a prescribed
percentage of the normal proportion of adult males to women and children.

Article 6.

Non-adult persons shall not be recruited : Provided that the competent authority
may permit non-adults above a prescribed age to be recruited with the consent of their
parents for employment upon light work subject to prescribed safeguards for their welfare.

Article 7.

1. The recruiting of the head of a family shall not be deemed to involve the recruiting:
of any member of his family.

2. Where the circumstances make the'adoption of such a policy practicable and desir-
able, the competent, authority shall encourage recruited workers to be accompanied by
their families, more particularly in the case of workers recruited for agricultural or similar
employment at a long distance from their homes and for periods exceeding & specified
duration.

3. Except at the express request of the persons concerned, recruited workers shall not
be separa: from wives and minor children who have been authorised to accompany
them to, and to remain with them at, the place of employment.

4. In default of agreement to the contrary before the departure of the worker from
the place of recruiting, an authorisation to accompany a worker shall be deemed to be an.
authorisation to remain with him for the full duration of his term of service.

Article 8.

Where the circumstances make the adoption of such & policy practicable and desirable,
the competent authority may make it & condition of permitting recruiting that the recruit-
ed workers shall be grouped at the place of employment under suitable ethical conditions.

Artiole 9.

Publioc officers shall not recruit for private undertakings either directly or indirectly,
except when the recruited workers are to be employed on works of public utility for the
execution of which private undertakings are acting as contractors for a public authority.

Article 10.
Chiefs or other indigenous authorities shall not—
(a) act as recruiting agents ; ‘
(b) exercise pressure upon possible recruits ; or
(c) receive from any source whatsoever any special remuneration or other special
inducement for assistance in recruiting.
Artiole 11.

No jperson or association shall engage in professional recruiting unless the said person
or association has been licensed by the competent authority and is recruiting workers for
& public department or for one or more specific employers or organisations of employers.

Artiole 12,

Employers, employers’ agents, organisations of emplovem, organisations subsidised
by employers, and the agents of organisations of amplo';?m and organisations subsidised:
by employers, shall only engage in recruiting if licensed by the competent authority.
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Article 13,
1. Beforp issuing any licence for recruiting the competent authority shall—
/(@) satiafy itself that the.applicant for a licenoce, if an.individual, js.a.fi and proper
person ; e
(b) require the applicant for a licence, excep* when the said .applicant is an
employers’ organisation or an organisation subsidised by employers, to
furnish finpncial oy other seoprity for proper conduct.as a licenses ;

(¢) require the applicant for a licence, if an employer, to' fufnish finaneial or 4')ther
security for. the payment of wages due ; and )

(d) satisfy itself that adequate provision has been made for safeguarding the health
and welfare of the workers to be recruited. -

2. Licensees shall keep, in:such, form as the competent authority may prescribe,
rrecords from which the regularity of every recruiting operation can be verified and every.
recruited worker can be identified. o v

3. A licensee who is the agent of another licensee shall wherever possible receive a
fixed salary, and in any case in which he receives remuneration calculated at a rate per
head of workers recruited such remuneration shall not exceed & maximum to be gressribed

by the competent authority. v : u

4. The validity of licences shall be limited to a fixed period not exceeding one year
to be prescribed by the competent authority.

5. The renewal of licences shall be conditional upon the manner in which the licensee
has respected the conditions subject to which the licence was issued.

6. The competent authority shall be entitled—

(@) ‘to withdraw-any licence if the licensee has been guilty of a.ng' offence or miscon-
; duct unfitting him to conduct recruiting operations; end =
(b) to shl.mpend any licence pending the result of any enquiry into the conduct of the '
censee, ’
o

Article 14.

1. No person shall assist a licensee in & subordinate capacity in the actual recruiting :
operations unless he hag been approved by & public officer and has been furnished with a
permit by the licensee. .

2. Licensees shall be responsible for the proper conduct of such assistants.

f

i

Article 18,

1. Where the circumstances make the adoption of such a policy necessary or desirable,
the competent authority may exempt from the obligation to hold & licence worker-
recruiters who— - N o o R

(a) are employed as workers by the undertaking for which they recruit other
workers ;

(b) are formally commissionied in writing by the employer to reoruit other workers ;
. and . , ‘ .

(¢) do not receive any remuneration or other advantage for reouif.ifxg. -

2. Worker-recruiters shall not make advances of wages to recruits.

3. Worker-recruiters may recruit only. within an area to ,be. presoribed by the
competent authority.

4. The operations of worker-recruiters shall be supetl\(v:ised in a manner to be pres-
cribed by the competent authority.

Article 16.

1. Recruited workers shall be brought! before & public officer, who shall satisfy himself
that the law and regulations copcerning gcruiting have been observed and, in particular,
that the workers have not. been jubjected to illegal pressuré or recriited ' by ~“talafepre.
sentation qr mistake. e L oL o

2. Recruited workers shall be brought before such an officer as near as may be con-
venient to the place of recruiting or, in the case of workers recr)u;ted in onehtenit]:cry fo;
employment in o territory jnder o different administration, st latest at the place, o
<parture, from, the terTibory Of FOFWINARY . . . i o e s e

et b '/_‘u{ i

143 13
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Where the circumstances make the’ adoptloxi of siich' & pt‘b(r‘féﬁon pmchcable dnd
niecessary, the competent buthority shall roquire the issue to each redruited worker who is
not engaged at br near thi6 place of recruiting of a doéument in writing guch as & memo-
randum of information, a work book or a provisional contract containing such particulars
as the authority may prescribe, as for example particulars of the identity of the workers,
the prospective conditions of employment, and any advances of wages e to the workers.

Article 18.

1. Every recruited worker shall be medically examined.

< ,9..Where the worker has been reommd for emyloyment at a distance from the place
.of recruiting or has been recruited in one territory for employment in a territory under a
different administration ‘the medical examination shall'take place as hear as may be con-
venient to the place of recruiting or, in the case of workers récruited in one territory for
employment in a territory under a different administration, at latest at the place of
departure from the territory of recrmtmg

3. The competent authority may empower public officers before whom workers are
brought in E:n\mnoe of Article 16 to authorise the depsrture pnor to medical examination
of workers in whose case they are satisfied— S

(a) that it was and is impossible for the medical examination to take place near
to the place of recruiting or at the place of departure ;

(b) that the worker is fit for the j journey and the prospective employment ; and

(c) that the worker will be medically examined on amvn.l at the place of employ-
- ment or as soon .as possible thereafter.

4. The competent authonty may, particularly when the journey of the recruited
workers is of auch.durstion and-takes. p. under such conditions that the health of the
workers is likely to be affected, require recruited workers to be exammed both before
departure and after arrival at the place of employment. * '

5. The competent authority shall ensure that all necessary measures are taken for
the acclimatisation and adaptation of recruited workers and for their immunisation against
disease.

Article 19.

1. The recruiter or. employer shall whenever possible provide transport to the place
of'empleyment for recruited workers.
2. The competent authority shall take all necessary measureg to ensure—
(a) that the ‘vehicles or vessels used for the transport of workers are suitable for
Wt guch tmnspoﬂ: 'tre in’ good sanitary condition and are not overcrowded 7.
(&) t}mt When it'is pec to break the journey for the mght smtable accommoda
-tion is provided % workers ; and
(e) thnt in the case of long journeys all neooasa.ry arrangements are made for medical
aesistance and for the welfgre of the workers.
3 When recruited workers have to make long j )ourneys on foot to the place of employ
ment, the competént authority shall take all neceséary measures to ensure~
{a) that the length of the daily journey is compatible w-ith the mamtenn.noe of the
health and strength of the workers ; and S T

(b) th jere the éxtent of the movement ‘of labour maikes: thla necebasry, rest
ﬁ rezf ‘houses areé providad at saitabls poirita oh miain routes and are
in proper unitary condit&on and bave tbo neocessary facilities for medxca.l

ottentxon o o .

4. When recruited workers have %‘Mk& long journeys in groups to the place of
employment, they shall be conveyed by @ responsible person,
: e . Artide 20. ., . . T

ﬂumfa,fhmh Yo am mm{"t a L} V! 4; gy N {; niuhuu i ’-u. ‘0‘ ,m opopt b"uﬂplo nt
including all expenses incurred for thexr protection during the joumay shall be borne by
the recruiter or employer.
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2. The recruiter ur employer shall furnish recruited workers with every thing neces-
sa.rly fof their welfare during the journey to the place of employment, including particularly,
as local circumstances may require, adequate and suitable supplies of food, drinking water,
fuel and cooking utensils, clothing and blankets. PP e

8. This Article applies to warkers recruited by worker-recruiters only to the extent
to which its application is considered possible by the competent authority.

Article 21.

Any recruited worker who—

(a) becomes incapaocitated by sickness or accident during the journey to the place
of employment ;

(b) is found on medical examination to be unfit for employment ;

(c) is not engaged after recruiting for a'reason for which he is not responsible ; or

(d) is found by the competent authority to have been recruited by misrepresenta-
tion or mistake ; '

shall be repatriated at the expense of the recruiter or employer.

Article 22.

The competent authority shall limit the amount which may be paid to recruited
workers in respect of advances of wages and shall regulate the conditions under which such
advances may be made.

Article 23.

Where the families of recruited workers have been authorised to accompany the
workers to the place of employment the competent authority shall take all necessary
measures for safeguarding their health and welfare during the journey and more parti-
cularly—

(a) Articles 19 and 20 of this Convention shall apply to such families ;

(b) in the event of the worker bem% repatriated in virtue of Article 21, his family
shall also be repatriated ; an ‘

(¢) in the event of the death of the worker during the journey to the place of
employment, his family shall be repatriated.

Article 24.

1. Before permitting the recruiting of workers for employment in a territory under a
.different administration, the competent authority of the territory of recruiting shall satisfy
itself that all necessary measuree have been taken for the protection of the recruited work-
-ers in accordance with the provisions of this Convention when the workers have travelled
beyond its jurisdiction.

2. Where workers are recruited in one territory for employment in a territory under a
different administration and the circumstances and amount of recruiting appear to the
.competent authorities concerned to necessitate such action, the said authorities shall
enter into agreements defining the extent to which such recruiting is to be permitted and
providing for co-operation between them in supervising the execution of the conditions of
-recruiting and employment.

3. The recruiting of workers in one territory for employment in a territory under a
.different administration shall be undertaken only under licence issued by the competent
authority of the territory of recruiting : Provided that the said authority may woegt« as
-equivalent to a licence issued by it a licence issued by the competent authority of the
territory of employment.

4. Where the circumstances and the amount of recruiting for employment in a
territory under a different administration appear to the competent authority of the territory
of reeruiting to necessitate guoh action, the said authority shall provide that such recruiting
may only be undertaken by organisations approved by it.

Artiole 35.

1. In respect of the territories referred to in Article 35 of the Constitution of the
International Labour Organisation, each Member of the Organisation which ratifies this
Convention shall append to ite ratification & deelaration stating—

(a) the territories to which it undertakes to apply the provisions of the Convention

without modiﬂogtiog'; ’ L
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(b) the territories to which it undertakes to apply the provisions of the Convention
subject to modifications, together with details of the said modifications ;

{(c) the territories to which the Convention is inapplicable and in such cases the
grounds on which it is inapplicable ;

(d) the tervitories in respect of which it reserves its decision.

2. The undertakings referred to in sub- phs (a) and (b) of paragraph 1 of this
Article shall be deemed to be an integral part of the ratification and ahall have the force of
ratification.

3. Any Member may by a subsequent declaration cancel in whole or in part any
reservations made in its original declaration in virtue of sub-paragraphs (b), (¢) or (d) of
paragraph 1 of this Article.

Article 26.

The formal ratifications of this Convention shall be communicated to the Bomtu‘y
General of the League of Nations for registration.

Article 27.
1. This Convention shall be binding only upon those Members of the International
Labour Organisation whose ratifications have been registered with the Secretary-General.
2. It shall come into force twelve months after the date on which the ratifications of
¢Wo Members have been registered with the Secretary-General
3. Thereafter, this Convention shall come into force for any Member twelve months
after the date on which its ratification has been registered.

Article 28.

As soon as the ratifications of two Members of the International Labour Organisation
‘have been mﬁtered the Secretary-General of the League of Nations shall so notify
all the Members of the International Labour Organisation. He shall likewise notify
them of the registration of ratifications which may be communicated subsequently by other
Members of the Organisation.

Article 29.

1. A Member which has ratified this Convention may denounce it after the expira-
tion of ten years from the date on which the Convention first comes into force, by an aot
communicated to the Secretary-General of the League of Nations for registration. Such
denunciation shall not take effect until one year after the date on which it is registered.

2. Each Member which has ratified this Convention and which does not, within the
year following the expiration of the period of ten years mentioned in the lBx‘eceding para-

graph, exercise the right of denunciation provided for in this Article, will be bound for
another period of ten years and, thereafter, may denounce this Conveation at the expira-
tion of each period of ten years under the terms provided for in this Article.

Article 30,

At the expiration of each period of ten years after the coming into foroe of this Con-
vention, the Governing Body of the International Labour Office shall present to the
‘General Conference a report on the working of this Convention and shall consider the
desirability of placing on the Agenda of the Conference the question of its revision in
-whole or in part.

Artiole 31.

1. Bhould the Conference adopt a new Convention revising this Convention in whole
or in part, then, unless the new Convention otherwise provides,

(a) the ratification by a Member of the new revising Convention shall ipso jure
involve’ t,he immediate denunciation of this Convention, notwithstanding
the provisions of Article 29 above, if and when the new revising Convention
“shall have come into force ;

(b) a8 from the date when the new revising Convention comes into force this Con-
vention shall cease to be open to ratification by the Members.

2. This Convention shall in any case remain in force in its a.otunl form and content
for those:Members which have r&tlﬂod it but bave not ratified the revising Conveutxon.
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e e e Article 32.
The French and Enghsh texts of this Convention shall both be authentic.

1+ 2. Becommendation ning the progressive elimination of recruiting.
<1 Formal preaanble has been omitted.
The Conference,

' Having adopted & Dtaft Convention concerning the regulahon of ocertain spema.t
systems of recruiting workers,
Considering that in addition to the regulation of recrmtmg of hbour it’ shoqu be
a cardinal principle to be followed by the Members of the International Labour Organis-
ation to direct their policy where necessary and desirable towards the progressive eli-
" mination of the recruiting of labour and the development -of the spontaneous offer of"
ur, - LA Wl GOt AN
Recommends that each Member of the Intematnom.l Labour Organisation should
take steps to hasten such elimination by-—
(a) improvement of the conditions of labour ;
. (b) develapment of the means of transport ;
(¢) promotion of the settlement of workers ahd their families in' the dres of em-
ployment, where such settlement is the policy of the competent authority ;
(d) facilitating the voluntary movement of labour under administrative super-
vision and control ; and
(e) the educational development of indigenous peoples and the improvement of"
their standard of living.

- 8. Draft Qomventian concerning the reduction of hours of work on pﬁbh’c works.
The General Conference of the International Labour Organisation,
Having met at Geneva in its Twentieth Session on 4th June 1936 ;

Considering that the question of the reduction of hours of work on public works:
undertaken or subsidised by Govemments is the third item on the Agenda
of the Session ; S
Confirming the principle laid down -in the Forty Hour Week Convention, 1935,
~v-.+ :including the. maintenance of the stapdard.of living ; , =~ .
Consldermg it to be desirable that this principle should be applied by mternatlonal
. - agreement to public works;, . . S
o%mgne twenty-third day of June one- bhomsnd nine hundredand thirty-six the follow-
t'Corvention which may be cited as the Reduction of Hours of Work (Publio:

Works) Convention, 1936—

Article 1.

1. 'This Tonivention &pp gmm direetly-etployed on buﬂd.mg or civil engin.-
eenng works financed or subsidised central GoVernments .

2, ‘For the purpose of this Convention the “ buil
ewnl engineering *’, ** financed " and * subs:dlses v shsll be deli’nrxitoc%e by the ‘con

authority after consultation with the organmatlons of employers and workers concerned
where auch exist. YRR

. T“nt authority may, after consultatlon with the orgenisations of em-
gloyers end wor concerned where such exist, exempt from the application of this-

onyentioR— .
(a) persons-emplayed: in underta.hnge in which only membm nf the employers

TR u\hlkx“'mr' R YN TTENTY PR S SN v
(b) persons occupying positions of management who do not ordmerily perform.
manual work.

AP NN

T AL L R R E Lot »*«‘-‘A‘Mﬂg VA en tasfe muxdies gol) ad't
W 'ﬂ;e) Bétirs 3 Work of persons to whom this Convention applies shall not exceed
an average of forty per week.
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2. In the case of persons who work in successive shifts on processes required by
resaon of the patyre of the rooe-toboomdonmtboutsbnnkatuwtmoftho
day, night or week, weekly hours of work may average forty-two.

3. The competent suthority shall, after consultation with the oxganisations of em«
ployers gnd wor. copcerned ‘where such exist, determine the processes to which parae
graph 2 of this Article applies.

4. Where hours of work are caleulated as an ayerage the competent authority shall,
after consultation with the organisations of employers and workers concerned where
stich exist, détermine the number of weeks over which this averaﬁe ‘may be calculated
and the maximum number of hours that may be worked in any wee
© ' 5. For the purpose of this Convention, the term * hours of work "’ means the time
during which the persoxn eémployed are at the disposal of the employer and does not

ge periods during which they are not at his disposal.

» Article 3.

1. The competent authority may, by regulations made after consultation with the
orgenisationa of employers and workers concerned where such exist, provide that the
limits of hours pre«cribed: in the preseding Article may be exceeded in the case of :

(a) persons empluyed on preparatory or complementary work which must neces-
sarily be carried on outside the limits laid down for the general working
of the undertaking or branch thereof or of the shift ; and

(b) persons émployed in uccug?tlom which by their nature involve long periods
of inaction during which the said persons have to display neither physical
activity nor sustained attention or remain at their posts only to reply to
possible calls.

2. The regulations referred to in aph 1 shall determine the maximum number
of hours which may be worked in virtue of this Article.

3. The competent authority may permit the limits of hours prescribed in the preced-
ing Article to be exceeded to a prescribed extent in cases in ngch this is necessary, if
serious hindrance to the execution of a particular public work is to be avoided, on account
of abnormal circumstances such as the inaccessibility of the site or the impossibility of

engaging sufficient qualified labour.

dArtiole 4.
The limits of hours prescribed in the preceding Articles may be exceeded but only
#0 far as may be necessary to avoid serious interference with the ordinary working of the
undertaking,
(a) in case of accident, actual or threatened, or in case of urgent work to be done
to machinery or plant, or in case of force majeure ; or

(b) in order to make good the unforeseen absence of one or more members of a
shift.

Article 5.

B 1. The limits of hours prescribed in Articles 2 and 8 may be exceeded in cases where
.the continued presence of perticular persons is ry for the completion of an opera-
.tion which for l:pchmcm.l reasons csnnop:be mtorrupm

2. The compsetent suthority shall, after consultation with the organisations of em-
“ployers and workers concerned where such exist, determine the operations to which this
Article applies and the maximum number of hours in excess of the prescribed limits which
‘may be worked by the persons co

3. Overtime worked in virtue of this Artiole éhall be remunerated at not lees than
one-and-a-quarter times the normal rate.

Article 6.
1. The competent authority may grant an allowaneo of overtime for exceptional
cases of pressure of work. Buch an allowance shall onl ynder regulations

made after consultation as to the necessity of such overtune and the number of hours
to be worked with the organisations of employers and workers concerned where such
exist, and no such allowance shall permit of any person being employed for more than
one hundred hours of such overtime in any year.

2. Overtime worked in virtue of this Article sball be. Wﬁoﬂ At not less than
one-and-a-quarter times the nottial rate.
B
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Article 7.
In order to fasilitate the effective enforcement' of the provisions of this Convention,
every employer shall be required :
- {a) to notify, by the posting of notices in conspicuous positions in the works or
. other suitable place or by such >ther method as may be approved by the
competent authority, - o
(s) the hours at which work begins and ends ;
(i6) where work is carried on by shifts, the hours at which each shift begins
and ends ; .
(#¢s) were a rotation system is applied, & description of the system, includ-
ing a time-table for each person or group of persons ;
(iv) the arrangements made in cases where the average duration of the worli-
ing week is calculated over a number of weeks ; and

(v) res; periods in so far as these are not reckoned as part of the working
ours ;

(b) to keep a record in the form prescribed by the competent authority of all
additional hours worked in.virtue of Articles 8 (paragraph 3), 5 and 6 and
of the payments made in respect thereof.

Article 8.
The annual reports submitted by Members upon the application of this Convention
ghpll include more particularly full information concerning :
(a) the definitions adopted in virtue of Article 1, paragraph 2 ;
(b) processes which the competent authority has recognised as necessarily conti-
nuous in character in virtue of Article 2, paragraph 2 ;
(¢) determinations made in virtue of Article 2, paragraph 4;
(d) decisions taken in virtue of Article 3 ; and
{e) allowances of overtime granted in virtue of Article 6.

Article 9.
Nothing in this Convention shall effect any law, award, custom or agreement between
employers and workers which ensures more favourable conditions than those provided
* by this Convention. .
NoTe.—Articles 10 to 16 are identical with Articles 26 to 32 of the Draft Convention
concerning the regulation of certain special systems of recruiting workers.

- 4. D aft Convention concerning annual Aolidays with pay.
Formal preamble has been omitted.
Article 1.

1. This Convention applies to all persons employed in any of the following under-
‘takings -or establishments, whether public or private :—

{a) undertakings in which articles are manufactured, altered, cleaned, rega.ired'
ornamented, finished, adapted for sale, broken up or demoliq ed, or
in which materials are ormed, including undertakings in ship-
building or in the generation, transformation or transmission of tricity or
motive power of any kind ;

(%) undertakings engaged wholly or mainly in the construction, reconstruction,

) maintenance, repair, alteration or demolition of any one or more of the
following : .
buildings,
railways,
tramways,
sirports,
e harbours,
doﬂﬂ.
piers, N , ‘
" wofks of protection against floods of coast erosion, .,
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canals, .
works for the purpose of inland, maritime or aerial navigation,
roads, d -
tunnels,
bridges,
viaducts,
sewerd,
drains,
wells,
irrigation or drainage works, -
telecommunication installations,
works for the production or distribution of electricity or gas,
pipe-lines,
waterworks, .
and undertakings engaged in other similar work or in the preparation for
or laying the foundation of «ny such work or structure ;
d in, in the & f i
© 1?n xml:l vﬁt::s:g:do;n air, inmﬂ?o mg;rzf (:om ggcz,.:‘u:;lsl:
wharves, warehouses or airports ; : : .
(d) mines, quarries and other works for the extraction of minerals from the earth ;
(e) commel:oial or trading establishments, including postal and telecommunication
services ;
(f) establishments and administrative services in which the persons employed are
mainly engaged in clerical work ;
(g) newspaper undertakings ; .
(h) establishments for the treatment and care of the sick, infirm, destitute or men-
tally unfit;
‘(i) hotels, restaurants, boarding houses, clubs, cafés and other refreshment houses ;
(j) theatres and places of public amusement ;

(k) mixed commercial and industrial establishments not falling wholly within any
of the foregoing categories.

2. The comfpetent authority in each country shall, after consultation with the principal
organisations of employers and workers concerned where such exist, define the line which
separates the undertakings and establishments specified in the preceding paragraph from
those to which this Convention does not apply. X

3. The competent authority in each country may exempt from the application of this
Convention :

(a) persons employed in undertakings or establishments in which only members
of the employer's family are employed ; R
(b) persons employed in public services whose conditions of service entitle them. to
an annual holiday with pay at least equal in duration to that prescri
by this Convention. !
Article 2.

1. Every person to whom this Convention applies shall be entitled after one year of
continuous service to an annual holiday with pay of at leest six working days.

2. Persons, including apprentices, under sixteen years of age, shall be entitled after
g:e year of continuous service to an annual holiday with pay of at least twelve working
ys.
3. The following shall not be ineluded in the annual holiday with pay :—
(a) public and customary holidays ;
- (b) interruptions of attendance at work due to sicknees.

4. National laws or regulations may authorise in qpecml oircumdancgs the division
into parts of any part of the annual holiday with pay which exceeds the minimum duratign
prescribed by this Article. L » .

" 5. The Quration of the annual holiday with pay shall increase with the length of
service under conditions to be prescribed by national laws or regulations. :
B2
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Article 3.

Every pérsin taking a holiday in virtue of Article 2 of this Convention shall receive

in respeot of the full period of the holiday either : :

(a) his usual remuneration, calculated in a manner which shall be Ereseribed by
national laws or regulations, inclading the cash equivalent of his remunera-
tion in kind, if any ; or

(b) the remuneration determined by collective agreement.

Article 4.

Any agreement to relinquish the right to an annual holiday with pay, or to forgo
such a holiday, shall be void.

' Article 5,

National laws or regulations may provide that a person who eninmges in paid employ-
ment during the course of his annual holiday may be deprived of his right to payment
- respwst of the period of the holiday.

Article 6.

A person dismissed for s reason imputable to the employer before he has taken a
holiday due to him shall receive in respeot of every day of holiday due to him in virtue of
. tbiis’ Convention the remuneration provided for in Article 8.

Article 7.

In order to faciltiate the effective enforcement of the provigions 'of -this Convention,
every employer shall be required to keep, in a form approved by the competent authority,
a record showing :

(a) the date of entry into his service of each person employed by him and the dura-
tion of the annual holiday with pay to which each such person is entitled ;

(b) the dates at which the annuat holiday with pay is taken by each person ;

(¢) the remuneration received by each person in respect of the period of his annual
holiday with pay.

Artidle 8.

Each Member which ratifies this Convention shall establish a system of sanctions to
ensure the application of its provisions.

Article 9.

‘Nothing in this Convention shall affect any law, award, custom or agreement between
employers and workers which ensures more favourable conditions than those provided by
‘this Convention.

Nore.—Articles 10 to 16 are identical with Articles 26 to 82 of the Draft Convention
ooncerning the regulation of certain speeial systems of recruiting workers.

5. Boootumudauo»cmmng annual holidays with pay.

Formal preamble has been omitted.
The Conference,
Having adopted & Draft Jonvention concerning annual holidays with pay for employ-
od persons, .
Considering that the purpose, of guch holidays is to secure to employed. persons oppor-
tunities for rest, recreatior and the devélopment of their faculties,
- mmiw the conditions laid down by the Draft Convention .conatitute the
finimum standard to which any systém of holidays with pay should cenform,
.. Considering that it is desirable to deal in greater detail with the methods of applying
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Recommends that each Member should take the following suggestions into considera-
tion :— .

1. (1) The continuity of service required in order to become entitled to a holiday
should not be affected by interruptions occasioned by sibkness or accident, family events,
military service, the exercise of civic rights, changes in the management of the undertaking
in which the employed person is employed, or intermittent involuntary unemployment if
the duration of the unemployment does not exceed a prescribed limit and if the persdn cen~
cerned resumes employment. :

(2) In employments in which work is not ‘carried on regularly throughout the year
the condition of continuity of employment should be regarded as satisfied by the working
of & prescribed number of days during a prescribed period. ' : :

(3) The holiday should be earned after one year's work, regardless whether this period
has been spent in the employment of the same or of several employers. Each Government
should take effective steYs to ensure that the ocost arising from the granting of the holi-

days shall not fall entirely upon the last employer.

2. Although it may be desirable that provision should be made in special cases for
holidays to be divided, care should be exerciged to ensure that such isl grran te
do not tun counter to the purpose of the holiday, which is to enable the employed person
to make good the loss of physical and mental forces during the eourse of the year. In
other cases division of the holiday should be restricted save in quite exoeptional circum.
stances, to division into not more than two parts, one of which should not be less than the
preseribed minimum.

3. It would be desirable that the increase in the length of the holiday with the dura-
tion of service should begin to operate as soon as possible and should be eﬂ¥ected by regular

so that a prescribed minimum will be attained after & preseribed number of years,
for example, twelve working days after seven years of service,

4. The fairest method of calculating the remuneration of a person paid in whole or
in part on an output or piece-work basis would be to calculate the average earnings over
@ fairly long period so as to nullify as far as possible the effect of fluctuations in earnings.

5. It would be desirable that the Members should consider whether a more advan-
tageous system should not be established for young persons and apprentices under 18
years of age in order to ease the transition from school to industrial life during & period of
physical development.

STATEMEST OF THE COURSE OF ACTION WHICH THE GOVERNMENT OF INDIA PROPOSE TO
FOLLOW IN RESPEOT OF THE DRAFT CONVEKRTIONS AND RECOMMENDATIONS ADOPTED
BY THE 20TH SESSION OF THE INTERNATIONAL LABOUR CONFERENCE.

The following statement gives particulars of the course which the Government of
India propose to follow in respect of the Draft Conventions and Recommendations adopted
by the Twentieth Session of the International Labour Conference.

L (a) D;;aﬂ Convention concerning the regulation of certain special systems of recruiting

workers.
(t) Recommendation concerning the progressive glimsnation of recruiting.

No Resolution will be moved by Government. The Convention is designed.tp

te the recruiting of indigenous workers in the territories of Members of International
Labour Organization and the term ** indigenous workers " is defined as including * workers
belonging to or essimilated to the indigenous populations of the dependent territories of
Members of the Organization and workers belonging to or assimilated to the dependent
indigenous populations of the home territories of Members of the Organization . This
definition was carefully drafted by the Committee so that it would only cover the condi-
tions which the Convention was framed to meet. It is not designed to cover conditions
in India, since India has no dependent territories and no workers belonging to or assimi-
lated to the dependent indigenous populations of her home territories. In these circum-
stances, the Government og India do not propose to ratify it.
. The Recommendations concerning the progressive slimination of recruiting is linked
with the Convention for regulating certain special systems of recruiting workers and s
equally not designed to cover conditions in India. In 8o far however as the principle
underlying it, of encourdging the growth of voluntary offers of labour, is applicable to
Indian conditions it accords with the settled policy of the Government of India. '

1I. Draft Conwention concerning the reduction of hours of work on public works.

No Resolution will be moved by Government on the Draft Convention, as It is an
application of the general principle of the 40 hours week which has been rejected by the
Council of State and the Legislative Assembly. i
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L (a) Draft Convention ooncerning annual holidays with pay.
: (b) Recommendation conoemmg annual )wlodayd unth pay.
A mbltltion %ill be moved in this’ que

Nmnit oF GuarDS RECRUTTED ¥FOR THE LAHORE DIvisioN, NorTH WESTERN.
RAILWAY.

Tae HovoUrABLE Sz GUTHRIE RUSSELL (Chief Commissioner of
Railways) : Sir, I lay on the table the information promised in reply to a
guestion, No. 159, asked on the 7th Ooctober, 1936

Government are informed as follows:—

(«) Two.

:(b) The reply to the first part of the question is in the negative. The
S latter parts do not arise.
(c) Seniority of guards, grades ITI and IV, is on an inter-divisional basis.
The basis for guards, grade II is divisional but promotiors into
grade II are on an inter- divisional basis. Five guards surplus
on the Multan Division were transferred to Delhi Division against
vacancies existing on the latter division. They reckon seniority
on the list of guards whereas men of the Delhi Division not yeét
y promoted to guards reckon seniority in the eategories in which
Yoo they are employerl.
(d) Eighteen.
(e) Yes.

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tax HoNoUurABLE THE PRESIDENT : Honourable Members, I have to
deliver to you four Messages from His Excellency the Governor General :

PANEL OoF CHAIRMEN.

“ In pursuance of the provisions of sub-section (2) of section 634 of the Government of
Indsa Act, I, Victor Alexander John, Marquess of Linlithgow, hereby nominate the following
Members of the Council of State to be on the Panel of Chairmen of the sasd Council of State.

In the first place, the Honourable Sir Phiroze Sethna ; in the second place, the Honourable

Ras Bahadur Lala Ram Saran Das ; in the third place, the Honourable Sir David Devadoss ;
and lastly the Honourable Saiyed Mohamed Padshah Sahsb Bahadur.

(8d.) LINLITHGOW,
New Delhi :

Viceroy and Governor General.”
The 10th February, 1937.

RaiLway BupcET.

“ For the purposes of sub-section (1) of Section 67A of the Government of India Act
and in pursuance of rule 43 of the Indian Legislative Rules and of Standing Order 70 of the
Ooamml of State Standing Orders, I, Viotor Alexander John, Margquess of Linlithgow, hereby

in¢ T'uesday, the 16th February, for the preseniation to the Counoil of State, and Satur:

20th February, for the General Discussion in the Counocil of State, of the statement of
cnmmakd annual expenditure and revenue of the Governor General sn Counoil #n respect of
aslways. ..

(8d.) LINLITHGOW,

New Delhs : .
Vsceray and Governor General. "'

The 5th February, 1937
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s Gexerar Buperr.

¢ For the purposes of sub-section (1) of seetion 67A of the Government of India Act and
pursuance of rule #3 of the Indian Legislative Rules and of Standing Order 70 of the Councsl
of State Standing Orders, I, Victor Alexander John, Marquess of Linkithgow, héreby appoins
aturday, the 27th Februgry, at 5-30 p.m., for the presentation to the Councdl of State, and
Thursday, the 46h March, for the General Discussion in the Council of State, of the statement
of the estimated atvnual expenditure and revenue of the Governor General én Council in respect

of subjects other than Ravways. : :

(8d.) LINLITHGOW,
New Delhs :

The 5th February, 1987.

¢ In pursuance of the provisions of sub-section (3) of section 674 as set out in the Ninth
Schedule to the Government of India Act, 1935, and brought into foroe by paragraph 4 of the
GQovernment of India (Commencement and Transitory Provisions) (No. 2) Order, 1936, I
Iwrcby direct that the heads of expenditure m’ﬁed n that sub-section, other than those apeci-
Jied in clause (V) thereof, shall be open to discussion by the Council of Siate when the budget
Jor the year 1937-.38 18 under consideration. :

Viceroy and Governor General."

(Sd.) LINLITHGOW,
New Delhs :

The 2nd February, 1937. ‘
[The Council received the Messages standing.]’

Viceroy and Governor General.”

COMMITTEE ON PETITIONS.

THE HoNoURABLE THE PRESIDENT : Honourable Members, under
Standing Order 76 of the Council of State Standing Orders, I am required at
the commencement of each Session to constitute a Committee on Petitions
consisting of a Chairman and four members. The following members have
at my request kindly consented to preside over and serve on the Committee.
I accordingly have much pleasure in nominating as Chairman of the Com-
mittee the Honourable Raja Charanjit Singh and as members, the Honourable
Mr. P. N. Sapru, the Honourable Diwan Bahadur Sir K. Ramunni Menon,
the Honourable Mr. Reginald Heber Parker and the Honourable Kumar-
Nripendra Narayan Sinha.

GOVERNOR GENERAL’S ASSENT TO BILLS.

SECRETARY or THE COUNCIL : Sir, information has been received
that His Excellency the Governor General has been pleased to grant his assent
ta the following Bills which were passed by the two Chambers of the Indian
Legislature during the Simla Session, 1936, namely :—

The Indian Tea Cess (Amendment) Act, 1936.
The Geneva Convention Implementing Act, 1936.
The Indian Rubber Control (Amiendment) Act, 1936.
The Bangalore Marriages Validating Act, 1936.
The Indian Tea Control (Amendment) Act, 1936.
The Red Cross Society (Allocation of Property) Act, 1938.
The General Clauses (Amendment) Act, 1936.
The Chittagong Port (Amendment) Act, 1936.
The Code of Civil Procedure (Amendment) Act, 1936.
The Indian Companies (Amendment) Act, 1936.

§ ‘The Durgah Khawaja Saheb Act, 1936.

' The Cantonments (Amendment) Act, 1936.
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BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON TH
Ca TABLE. S ‘

.. SECRETARY or THE COUNCIL: &8ir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following Bills which.
were passed by the Legislative Assembly at its meetings held on the 25th
January, 1st, 4th and the 9th February, 1937, namely :—

-A Bill further to amend the Indian Lac Cess Act, 1930, for a certain
purpose ;

A Bill further to amend the Land Customs Act, 1924, for certain pur-
poses ;

‘A Bill to amend the Hindu Law governing Hindu Women’s Rights to
Property ;

. A Bill further to amend the Indian Income-tax Act, 1922, for certain
purposes ;

-A Bill to amend the Contempt of Courts Act, 1926, for a certain pur-
pose ;

A Bill further to amend the Code of Civil Procedure, 1908, for certain.
purposes. (Insertion. of new section 44-A) ;

A Bill to make certain further provisions respecting the law of arbi-
tration in British India; and

A Bill further to amend the Code -of Civil Procedure, 1908, for certain
purposes (Amendment of section 60).
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